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CENTRAL ADMINISTRATIVE TRIBUNAL
ALIAHABAD BENCH, ALIAHABAD.

Allahabad, this the 6th day ef Nevember, 2003.
QOHRIM . . CHHIBBER oM.
O.A. Ne. 732 eof 2002
Jaddan Lal S/O late Huddan alias Chedilal R/O WGr.Ne.7, Bleck
| | 'BY, Head Pest Office Campus, Allshabad, presently pested as
Greup 'D' Sweeper, Allahabad H.C., Allahabad.
ssecenees esssssApplicant.
Ceunsel fer applicamt : Sri A. Tripathi & Sri B.HKam.
Versus
l. Unien ef India threugh its Secretary (Pests), Ministry
of Cemmunicatien, Dek Bhawan, Sansaed Marg, New Delbi.
2. Pest Master General, Allahabad Hegien, Allahabad.
3. Senier Superintendent ef Pést Offices, Allahabad Divisien,
Allahabad.
4. Seniexr Pest Master, Allahabad H.O., Allahabad.
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Ceunsel for respendents : Sri R.C. Jeshi. |

O RDER (ORAL) i
By this O.A., filed undexr sectien 19 ef A.T. Act,
1985, applicant has seught quaéhing of the erder dated
29.4.2002, 4.6.2002 and 7.6.2002. He has further seught
| | a directien te Respendent Ne.4 te cerrect the date ef birth

of the applicant in his sexvice recexd as 1.1.1947 and te
FI pemit him te centinue in service till the age ef supera-
, nnuatien en the basis ef cerrect date ef birth viz. 1.1.47.
'4

2 It is submitted by the applicgnt that he belengs
B te Balmiki Cemmunity which is knewn as Scheduled Caste
| cemmunity. He did net get any educatien at any scheel and
'; anyhew he ceuld learn te put his signature in Hindi and
3 dees noet knew english language. In the year 1965, ene

vacancy ef Sweeper arese in the effice eof Head Pest Office,
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Allahabad fer which requisitien wasi@!m‘nd fxem the

Empleyment Exchange. The applicant's name was spensered
aleng with 16 er 17 ether candidates. He appeared in the
selectien and he was given the appeintment en the pest eof
Sweeper in April/May 1965, @fter making mecessary enquiry
and verificatien abeut character and antecedents eof the
applicant.

3. It is further submitted by the applicant that the
dealing assistant ebtained his signature en blank pages of
the Service Beek but he was questiened abeut his date ef
birth and age etc. when he was infermed that his age is 18
years. He was alse assessed te be 18 years by the Incharge,
Celvin Hespital, Allahabad.

&. It is submitted by the applicant that he werked te
the entire satisfactien ef the superiers but en 26.1.196%
his sexrvices were teminated w.e.f. 2.3.1970 (Annexure-4).
Hewever, subsequently he was taken back en duty and in the
health certificate dg:;d 10.6.1970, as per statement, is
shewn te be 21 years/as assessed by the Medical Officer, it |
is shewna s 23 years (Annexure A-5 and A-6). It is submitted i‘i:
by the applicant that he Mlas never shewn the Service Beek |
and as such, he did net knew the date of birth recerded by
the respendents in his service recerds. Service Beek is
annexed as Annexurg A-7. It was enly in the year 2000 when
for the first time gradatien list was issued (Page 4l1)
wherein applicant's date of birth was shewn te be as 1.7.42.
When he came te knew abeut it ,he immediately gave represen-
tatien en 24.10.2001 but since he did net get any respense,
he gave anether representatien en 19.4.2002 but his date ef
birth was net cerrected ner his genuine claim was censidered
by the autherities. Ultimately retirement erder was issued
on 29.4.2002 (Page 25) whereby it was shewn that he is due

te retire on 30.6.2002. 1t is submitied by the applicant

that the erders passed by the respendents are abselutely
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nen-speaking, therefere, they are liable te be quashed en
this greund alene. It is further submitted by the applicant'’
ceunsel that applicant had requested the autherities te give
him cepies eof Service Beek as well as health certificate,
issued te him in the year 1970 but the first page ef the
Service Beek pertaining te the year 1965, was never issued
te the applicant. Ceunsel fer the applicant submitted that
the respendents may be directed te preduce the same in erder
te de justice te the applicant as his actual date ef birth
is 1.7.1947 and he weuld be due te retire in the year 2007
in case his date of birth is cerrected.

e Respendents, en the ether hand, have eppesed this
O.A. by submitting that in the Service Beek, applicant's

date of birth has been shewn te be 1.7.1942 which is duly
signed and thumb impressien has been affixed by the applicant
himself. Therefere, it is wreng en the part ef applicant te |
suggest that he was net aware abeut the recerding ef his

date eof birth as 1.7.1942. They have submitted that the
applicant meved representatien fer the first time en 24.10.01 !"
fer cerrectien of his date ef birth while he was due te ;5]
retire on 30.6.2002 and as per the instructiens issued by
Gevernment ef India, an empleyee sheuld meve the applicatien
fer cerrectien of his date ef birth within five years frem
the date ef jeining service, which he did net de, therefere,
this O.A. is liable te be dismissed en this greund alene.
Ceunsel fer the respendents has alse relied en the judgment
ef Hen'ble Supreme Ceurt te suggest that since applicant

had made this request fer cerrectien of his date ef birth

at the fag end of his career, such request has rightly been
rejected andiﬁt%cv.n*}%%oﬁ?hined by the respendents. They
have alse relied en Gevermment ef India, Ministry ef Perse-
nnel & Training Office Meme Ne.l9017/2/92.Estt.(A) dated

19.5.1993, which fer ready reference reads as under :-
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'Eolatcd claims fer alteratien in date of Birth te
e rejected. :

Gevernment pelicy regarding rejectien
of belated claim fer alteratien in date ef birth is
re-inferced by the Apex Ceurt Judgments in twe cases
It will net be apprepriate te censider any request
foer alteration in date of birth if the cenditiens
stipulated in para 3 abeve are net strictly fulfille
6. Ceunsel fer the respendents further submitted that
descriptive rell was duly signed by the applicant and if the
applicant had any deubt abeut his date ef birth entered there
he eught te have put a qugery te the dealing assistant at that
relevant time but all these years frem 1965 enwards, applicant
made no effert te ask as te what was his date ef birth entered
in the Service Beek er descriptive rell. They have further
submitted that descriptive rell is a mest authentic decument
on the basis of which the date of birth ef an empleyee is

detemined for all ether purpeses. Since in the said descri- ‘E
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ptive rell his date of birth is 1.7.1942, which is duly signed |
by the applicant himself, therefere, his request new te change '
his date of birth, cannet be acceded te.

Kl

Y & I have heard beth the ceunsel and perused the pleadinc?i,;
as well. FPerusal ef Annexure A-7 shews that his date ef birth
was distinctively written as 1.7.1942 which fem has duly been
signed by the applicant by writing his name as Jaddan lal.

His name is written in a Viﬂ neat handwriting and he dees
net appegr te be uletaratakaﬁd in 2}3} case ence a decument
is signed by an individual, he is suppesed te be knewing the
centents of the said decument. The applicant cannet be heard
of saying that his signatures were taken en a blank paper
and that he ceuld net understand the date of birth written
en the said fem. If it was a blank paper, it sheuld net be
signed and sheuld be pretasted at that time unless he was
shewn as te what was being written en the said decument. Even
nev applicant has net preduced any decument te substantiate
his avemment that the cerrect date of birth, as alleged by

hi.l is 1.7.1947. %
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He has simply tried te say that at the time of initial
aPpeintment, his date ef birth was assessed te be 1.7.1947,
therefere, that sheuld be taken as cerrect date ef birth.
1 am afraid, we cannet stretch it tee far ner can we go“hr
holdinga:l& miw in the cnso} s® leng the descriptive rell
is very much en recerd befere us, which clearly shews that
his date eof birth recerded was 1.7.1942 in the year 1970
and that was duly signed by the applicant himself. The law
is well settled by new by Hen'ble Supreme Ceurt as it has
been held by Supreme Ceurt in JT 2001 SCC page 129 that change
of date of birth at the fag end ef the career cannet be
raised er entertained. Similarly in 1996 Vel.-11 SLR page 16
it was held by Hen'ble Supreme Court that request fer chymnge
of date ef birth cannet be entertained where request was made

after 25 years.

8. In view of the judgment given by Hen'ble Supreme
Ceurt I am satisfied that ne case has been made eut by the s

applicant fer interference by this Tribunal. Therefere, the |
O.A. is digmissed.

Ne erder as te cests. f

J.M.




